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LSTIV^TIVE; TRIBUNAL. JABALPTJR BEICH. .TflnaT.PTm

Jabalpir,! this the 18th day of August, 2003,

Chariraan (Judicial)Hen ble Mr, Anand Kimar Bhatt,^ Administrative Mentoer

Laxmi Narayan Tiwari S/o late
Shri Bhaiyalal Tiwari/aged
abcMt 52 years, Wcarking as
Senior Goods Driver, Ti©, Bina,

applica

(By Advosate - None)
nt

VERSUS

1. Union of India
Throucji 3 General Manacer,
Coitral Railway,' Munbay vr,

l^ilway Manager,'(DRM) (Personnel),! Central
Railway," Habibg^nj,' Bhopal,

^e Senior Divisional Ehgineer,-
Central Railway,! trd, Bina,

(By Advocate - Shri M,N, Banerjee)

ORDER (CIR&T.)

By P.c, Verma, vice Chairman

2.

3,

RESPONDENTS

None for the applicant eten at the time of revising
<* the list. The applicant has filed this Original
Application Wherein he has prayed for quashing the order
dated 14.9.01 (Annexure^7) and directing the
respondents to fix pay of the applicant with effect from
17,12,84,

2. The applicant was promoted as Senior Goods Driver
and his pay was fixed by the respondents. The applicant,
however, felt aggrieved and filed OA No. 417/2001 which Is
decided by this Tribunal by an order dated 24.7'.^^^^ The
applicant was directed- to „«,e a detailed representation
and respondents to decide the same by a speaking order.
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, +.v,p order d^ted 14.9.2001#'
The respoadaits »■»« I«s^ ^^ecure A-5 shews that theirapagned tn the presen . ^ ^ 1.6.1995 and
npplidanfs pa, was m^ed a
he chained incre
(Anneacure^) the ap co™«nlcation

■ i.u /sp^icdt froKi 17.12.o^*be tlxedwith e£:.ect rro
4. on 16 4 96 (Annescure-A-l)sent to the applicant on 16.4.96

4.0 iA+-ter dated Iv.I^j.b^beEerenca les been giten to letter
en which pay o£ the applicant was elxedreference to whicn pay

1.6.95 at i^.1680/-. ^ccrdingly arrears etc.
'  ' n ant The applicant new claimsbeen paid to the applicant. The PP
that his pay shonld have been fixed in PPrsuancethat his payletter dated 17.12.84 and benefi
said date should also be giva> to him.

3.

o-p -nav is claimed with
On what basis the fixation

1 erem 1983 and what is wrong in fixation of payeffect from 1983.

after 4th pay commission with ef
been spelt out in the OA. The respondents in the^^l^^ed order dated 14.9.01 have clarified
the position and have mentioned the details of pay
.iicatioh Of the applicant. In P«cauan=e to the

■iecs^rm I DBV W^S fiXGd-WiwhrecommendPtions of 4th pay comrnission, pay
^  1 1 86 After the Tribunal's orders in OAeffest from l.l.so.

... •««—»"" -

... . - e-- »
• c PI 4-1.p. recital in the OA and also\je have considered the reci-cdx

the order impugned in this OA. We are unable to find ny
^terial details whicb coild give any credence to the
Claim nmde hy the applicant with re^d to his claim f^
fixation. Of pay ftcHa 17.12.84. The respondents have in
l,:®u^ed order clearly raentlime^that the year "1984

r
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a typographical ̂ staka in Anne:.nre-A.l and it should
be 17.12.94 instead « 17.12.84. It appears that the
epplioant has maae^«rong year as basis oE claim for his
pay fixation from 1984. If the applicant had any claim
With re^d to his pay fixation with effect from 1984, he
Shoald have claimed the same in his earlier OA 417/01^
HO such Claim was made by the applicant in the earlier'
OA NO. 417/01. Copy of the letter dated 17.12.84 which
baa been made the basis of claim,has not been filed.

5. pplioant has not given any substantive
material for his case for fe for fixation of pay from I984. None
is present for the appiinant to give a detailed reply to
.aoide his pay fixaUon. „e therefore, leave the matter
open to the appiigant to nrnke a representation to the
respondents by giving detailed „nterial with respect to
his pay,i in case he has still anv

tixj. any grievance within a
period Of one month from the date of this «der and It ,
be fnr- +.V, woalae respondents to decide the said representation, ~
in case any such rep:esentati« ia fa^d. within a period
oe 3 months from the date of receipt of a „

Of a copy of this
order. 0^ stands decided accord in

accordingly. No costs.

(Anand iSiinar Bhatt)
Administrative Mentoer . verma)

Vice Chairman (Judicial)
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